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SuUPPLY OF WATER TO PAKISTAN

*611. Sardar Akarpurl: Will the
Minister of Irrigation and Power be
pleased to state: )

(a) when the contract with Pakis-
tan pertaining to supply of canal-
water will terminate;

(b) whether the water of Upoer
Bari Doab Canal will be totally re-
served for Punjab or it will be dis-
tributed to other States also; and
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(c) if so, to which States?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Presumably
the reference is to the Inter-
Dominion Agreement of the 4th May
1948. This agreement remains in
force until a fresh agreement is
reached as a result of the negotia-
tions now going on between India
and Pakistan under the good officers
of the International Bank for Recon-
struction and Development.

(b) and (c). The water now being
given to Pakistan from the Upper
Bari Doab Canal, when withdrawn
progressively, will be utilised for the
underdeveloped areas in the Punjab,
Rajasthan, PEP.S.U. and Jammu
& Kashmir States.
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MEETING OF REGIONAL SETTLEMENT
COMMISSIONERS

*612. Shri T. B. Vittal Rao: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether a meeting of the Re-
gional Settlement Commissioners was
held recently; and

(b) if so, the decisions arrived at
in the meeting?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.

(b) The meeting was not expected
to take decisions. The recommenda-
tions of the meeting are under con-
sideration of the Ministry.

Shri T. B. Vittal Rao: May 1 know
whether one of the subjects consider-
ed at this meeting was the flnalisation
of the draft rules framed under the
Displaced Persons (Comperisation
and Rehabilitation) Act, 1854, and if
so, whether the gsame has beea
finalised? :





